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- MISC. PETITION/CONTEMPT PETITION/REVTEW APPLICATION NO. S .
v wmon o /5/‘641 ?g @Ze@é/m, @,f,é/vué& v . RPPLICANT (3)
VERSUS , .
. __-W ,.Z_l,_ ,2??2{“_,._,,4_3_‘, ... RESPONDENT (5)
. , | " APPLICANT (S)
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TTOFFITE” NDTFf T ‘,','““*’:""'f:'“"'DAf'f’f T TS T GURT S TORDER T
SR ,..a._,.:.._.'.....,,.,a — ,_m.._...._. -~ ,.i_‘ . - ; et s e e mw w e , mema b e s
| s oa ..94 ' Heard learned counsel Mr,R,Dutta
: ;on behalf of applicant Shri Rakesh
; ,Chandra Chanda, Perused the statements
; ! arof grievances and reliefs sought for
This qp-i'i'}atin'n"!s ) : . in this application. The claim relates
| f,:..,_‘q - wilin e, .1 :'to' over time allowance.
CFf rz.,_ AL !  Issue notlce on the respondents
X - depasits v o ' s to show cause as to why this applica-
IPO/u! Ik 6/003 %)‘3 R \ ,tlon 'shall not be entertained L
. bater‘ [}/// % | : : . ygrant the reliefs as sought fof:
. N . V\Q\ o "' | :Notice is returnable by 6=4=94,
R % o s h",a 0 ; Learned Railway counsel Mr.B.K,
oA o » iSharma has received copy of the appli-
| | Ag) b catn.on. But to-day he is arsent on .
/\]/ ; health ground, Learned counsel Mr,M.K,
R S ‘@houdhury undertakes to inform hlm. |
- | o ., Steps within three days,
o § _ Pendency of this application shall
Copy of the order may be : not be a pbar for the respondents to- pay
furnish_éd to the counsel of | ,the amount of over time allowance
the parties.’ ) ;claimed by applicant.
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Heard learned counsel Mr R.Dutta
" on behalf of applicant Shri R.C.Chanda
! Chief Travelling Ticket Inspector,
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' Lumding. Perused statement of grie=-
vances and reliefs sought for in this
application. The claim is in respect
of Over Time Allowance (OTA) vouchers
for the period from 17,2.91 to 3,10,
92. The respondents have returned the
t vouchers stating that the same have
not been allowed by Senior DCM(LMG).
v No sp601f1c ground/reason has been
; ; stated for disallowing the OTA

. J , | vouchers. Also heard learned Railway
-'Z<l67ﬂ/g AR A o counsel Mr B.K.Sharma, -
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* | i Upon hearing counsel of the

' . parties and in view of facts,circum~
i ' stances and claim in the case,we
consider it just and expedient to
pass the following order:-

The respondents are directed
to examine the OTA vouchers of the
applicant for the period from 17,2,
i 9L to 3,10.92 and to pass/clear the
' same if admissible under the rules;
: with intimation to the applicant by
f _ .speaking order. The applicant,is
i directed to resubmit the OTA vou-
chers to the concerned authority.
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© This application is disposed of
with the above order/direction. |

-

'
l
f

91 ‘
P
i

Copy -of the order may be ce
furnished to the counsel of Intimate all concerne

the partles. i P , | c///’szLT“
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